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] 27.5.2003) Present

lang

mb

4

: -
¢ The Hon'ble Mr. Justice D oN,
{ Chowdhury, Vice~Chairman,

The Hon'ble Mr. S.K. Hajra

! Administrative Member,

% ‘Heard Mr. S. Sarma, learned counsel b
for the applicant. IR JL

} The application is admltted Call a

Yfor the records, : “‘

i Issue notice to show cause as to why "’

{interim order as prayed for shall not be
Ygranted #‘Réturnable by three weeks, &
| In the meantime, the respondents are *
4directed not to oust the applicants till .Aéé

_;the returnable date, N,

_ Pendency of this application shall -
{not stand in the way of the respondents to
fconsider_the\case}pf the applicants, y

———— L zaa

a'§ List on 17%.2003 for orders !
B! R
‘I & (/\_/\\/ i
T -
z Member Vice-Chairman
Y i
" o
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17,6.2003 Present : The Hon'ble Mr. Justice D,N.
Chowdhury, Vice~Chairman, "
The Hon'ble Mr. R.K.Upadhyaya
Member (A).

Put up agaln on 30.7.2003 to
enable the respondents to file reply,

@,

<‘?£ C@—-ﬂa &[ Onsln o In the meantime, interim order
® oc61 dated 27.5.2003 . shall continue till
_ﬁ’g | , the next date,’ '

l |‘§’P__ :  . :. @Z’w /L/~/\/

Crclon. ptted 17 /61073

Cornmmun on Jed L5 ' .- Member D Vice=Chairman
/(M/ws Comnl) . mb ,
30.7.2003 Present : The Hon'ble Mr. Jus’clce D.N,
1< 6 Chowdhury, Vice~Chairman, R
) : The Hon'ble Mr. N,D, Dayal,
L R Administrative Member,
‘N\-“ rz‘?'Pl"‘a’ L\/V\o - On the prajer of Mr. A.K. Ghoudh~
beew {‘3\\1119 ury, learned Addl. C.G.S.C. for the
' ' respondents four weeks time is allowed to
: L %@ . fi"'ij"e_':_writteﬁ statement.
R /ﬁ&@ R | ‘ - List on 27,8,2003 for orders,

S T In the meantime, interim order |
o dated 27,5,2003 shall continue,

R

"MemZer ‘ VicewChairmati =
mb | .
' No ot tham Sreromat 27,8,03 List on 20.10.03 for mnable the
Ww WM— '\;Slﬂ}ff R respondents to file written state=
_ ‘ . o mento .
‘ /’7__- _ . s W ’ v
26 5 - - Member ice~Chaiman-
» | Im |
20.11. 2003 " On the prayer made by Mr.A.K.Chaud-
;' S\\U W% W ‘Le,m/z. o huri, learned Addl.c.e.s.c. the case is
/L‘HLQ,{) listed on 30. 10 2003 for filing of wri-

tten statement.. (;

, % | %7 vige-Chairman
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30,10,2003 { Written statement has been filed,

e —— s e

) L fep |

”!The'application,may'now be posted for
ghearing'bn 'ﬁu12;2003. The applicantv

| §may filegrejoinder, @f any within two
Jweeks frpm today,

":t//““-—~/f"§*%;
Vice-CBairman

mb

Mr S.Sarma, learned counsel fcr
. the applicant submitted that he has.

26.12.03

PERCICHC PO I IO I IEIE JHE WK >

P

very recently received the copy of

| the written statement. His client's
Eshall_file rejoinder. Re joinder be

' filed within two weeks, failing which
no such rejoinder be accepted there-
after.

The ématter may appear before the

i

ViceXChairm:

next available Bench.

| , MeAEE%%SkZﬁ;ﬁ\_
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R Y

Present: Hon'ble Shir Shanker Raju,
Judicial’ Member

Hon'ble ‘Shri K.V. Prahladan,
Administrative -Member.

24.2.2004

Heard thé learned counsel for
the parties. Hearing concluded. The
O.A. is disposed of. Reasons to be

recorded éeparately.

NI

Member(A)

Member(J)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.1l06 of 2003
Date of decision: This the 24th day of February 2004

The Hon'ble Shri Shanker Raju, Judicial Member

The Hon'ble Shri K.V. Prahladan, Administrative Member

1. Shri Naresh Sarkar,
S/o Late G.C. Sarkar
Casual Worker in the
Office of the Anthropological Survey of India,
North Eastern Regional Centre,
Shillong, Meghalaya.
2. Shri Uma Nath Rai,
S/o of Sital Prasad Rai,
Casual Worker in the
Office of the Anthropological Survey of India,
North Eastern Regional Centre,
Shillong, Meghalaya.

3. Shri Sanjeet Kumar,
S/o Shri Jai Babu Rai.,
Casual Worker in the
Office of the Anthropological Survey of India,
North Eastern Regional Centre,
Shillong, Meghalaya. .....Applicants

By Advocates Mr S. Sarma, Mr U.K. Nair
and Ms U. Das.

- versus -

1. The Union of India,
represented by the Secretary to the
Government of India,
Ministry of Human Resources,
New Delhi.

2. The Director,
Anthropological Survey of India,
Kolkata.

3. The Deputy Director,
Anthropological Survey of India,
Shillong, Meghalaya. . ... .Respondents

By Advocate Mr A.K. Chaudhuri, Addl. C.G.S.C.



OR DER (ORAL)

SHANKER RAJU, MEMBER(J)

The applicants who had been working on Group 'D’
post on casual basis for the last more than ten years

have sought regularisation to Group 'D' posts and other

~ consequential benefits.

2. Heard Mr U.K. Nair, learned counsel for the

applicants and Mr A.K. Chaudhuri, learned Addl. C.G.S.C.

3. Relying upon the decisién of the Apex Court 1in
State of Haryana Vs. Pyara Singh, (1992) 3 SLJ 34 SCC, it
is contended on behalf of the applicants that when a
éasual labourer works for longer period there is a
presumption of vacancy against which he may Dbe
regularised. In this view of the matter it is stated that
the applicants who are still working may be considered
against other Group 'D' - posts where vacancies are

available.

4. The respondents in their reply oppose the

_contention and stated that as no junior has been accorded

reqularisation for want of vacancies, the claim of the

applicants cannot be acceded to.

5. Havihg regard to the rival contentions we are. of
thé considered view bearing support from the decision Apex
Court in Pyéra Singh (Supra) that the applicants who had
already worked on casual basis for more than ten years are
covered by the DOPT's Scheme of 1.9.1993. Having been in
status on 1.9.1993 the respondents shall consider their
cases. In so far as vacancies are concerned, we observe
that instead of restricting feconsideration against the

post of Chowkidar the applicants may be considered for
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other Group 'D' posts as there is no nomenclature for a
casual labourer and he can be adjusted in any Group 'D'

post.

6. Having regard to the above the O.A. is disposed of .
with a direction to the respondents to consider the claim
of the applicénts for regularisation in the light of the
Notification and Scheme promulgated by the quernment.

Till then they may not be discontinued from service.

[O\Q%LL@Q— < Kﬁ“}”’
( K. V. PRAHLADAN ) ( SHANKER RAJU )
ADMINISTRATIVE MEMBER JUDICIAL MEMBER
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BEFORE THE CENTRAL ADMINISTRATIVE TRIEUNAL
. GUWAHATI BENCH

L4

(An application under section 19 of the Centrsl
Administrative Tribunal Act. 1985

{Jn{:)exl\gmu n:::nli:o::u"uv:gn {'_"'f' '?;‘5(‘;‘,

ivaGAIS‘QF T

e

1. Anmexuregs-l Identical order dated 1B8.9.%92 showuing
nnnmznrmnrt of one of the applicant.
e Arnexiire-| Order dated 11.7.24 showing continuence
wf service of the R;L:igdﬁta
Ha Arnesure-i Representation submitted by
' Applicant Ne.3.

4, fArnexure-5 Representations  submitted by - the
' a ﬁliramtf praving for regularisation of
heir servives.
e Annexure—4a Judgement and order dated Z1.4.9% by the
' Hom'ble pex Court . Tﬁyinq gonen the  1aw
relating to refrospective “wgulnr;%aiimm
of Gasual Workers.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIEUNAL

GUWAHATI RENCH

{An application‘under section 19 of the Central

Administrative Tribumal Act. 19853
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‘8Bri Naresh Sarkar-

Soh of Lt. 6.C.5arkar

Casual Worker in the

office of the Anthropological. Survey of India,
North Eastern Regional Center,

Mowbylei, Shillong-21, .

Meghalaya. '

Sri Uma Nath Rai
Son of Sital Prasad Rai
Casual Worker in the

‘office of the Anthropological Survéy of India,
North Eastern Regional Center, ‘ :

Mowblei, Ehlllmnowﬂl,
Meghalaya.

Sri Sanjeet Kumar

Son of 8ri Jai Keabu Rai

Casual Worker in the

office of the Anthropological Survey of Indza,
North Eastern Regional Center, :
Mowlslei, Shlllmng~”1

Meghalaya.

vrruessxnennnanas Applicants.

. = AND - !
The Union of Indis. .
Represented by Becretary to the
Govt., of India,

Mlnzqtry of Human Resources,
New Delhi-1.

The - Jlreatorg

ﬁnthropolag:ral Survey of Indla,‘
27th Jawaharlal Nehru Marg,
FOLEATA-1A.

. The Dy. Director

‘Bnthropological SurQQy of Ir‘=d:za.j _
Mowlsled, Shtllaﬁg~'}, gt
'Megha!aya“ ' o

Cransesunennss Respondents.

-
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PARTICULARS OF THE APPLICATION K

1. PARTICULARS OF THE ORDER _AGAINGST WHICH THIS APPLICQTIDN

718 MADE:

1.

This application is not directed agsinst any.

particular order but has been made against the action of the

respondents . in not regularizing the services of the

3pﬁlicant§ in  the Grouwa’ngt'which are ‘pfeﬁently_ lying

wvacant in the office of the respondents. *

2, LIMITATION:

Tﬁa‘ %ppliﬁéng‘ declares that the instant'
aﬁglicatian Baﬁ been filed within the Slimitation 'périod
prescribed under géctiun‘éi'mf the Central Administrative

Tribunal Act. 1985. | .

B}

3. JURISDICTION:

The  app1icanﬁ further declares that the subject
matter of the case is within the jurisdiction of the
Administrative Tribunal.

4. FEACTS OF THE CASE:

4.1. The present applicants are aggrieved by the action
of he respondents in not regularizing the services af the

capplicants . against the vacant posts under group-l} category

‘in  the d%fice af the respondents. The applicants have been
working lost about 14 yrﬁ.'ﬁéntfﬁuaualy'as Casual wQ%Eér in
thé' offiﬁe of the'respahdents without any may of hope of
’ . - SN . .
regularisation., The reapandents‘inﬁpita'cf there being no of
vacancies  refused to regqlarise the 5eryicaa qf 'thg
appiicamtg. Th@’ résﬁund@ntg have acted contrary teo - the
5éttled proposition of lam and!varioug guidelines formed for

welfare of the Ca5u31>wmrkera.wc¢king for fairly long term.

O
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The respondents in fact 'have'ﬁmt mace any attempt to

recgularise the services of the ap licants although for the
e : PP ,

';éﬁt' about i vrs. they are utilising the services of the

appiicant ‘in 'an'. emblmitative term viplazting the
.ccnztéﬁutimnal m#ndatean'it,is n@f worthy to -mehtimn here
thatA all thé abplicémtﬁ ﬁrimr~to~their“engagémeni had - te(
-under@ent the -PEQQIar prugess_mf selection and for all
practical wurpmée% %h@y ar tréatéd.aéba ﬁegular. aroup-DR
embloyee, It is dlso pertinent to mention here that there is

no intelligible difference of nature of work  and

responsibilities between the applicant and other regulsr.

Group-D  employees working under the respondents but in

regpect of pay and allawancés thé applicahts are in receipt
of lesser pay than that of a reguiar Gbmup—ﬂ employee

working under the respondents. The applicants are illegible

to be recruited in any Oroup-D post as they are in

‘possession - of all the reguisite gualification reguired for

ﬁuch‘appointmeht" Tﬁé app!icanfs‘have made répaat&d request‘
to the authority concern fQP.P?dF@Eﬁéﬁfﬂf the grievances but
same yielded no vreault in pcéitjveu Having no nther
zlternative the épplicaﬁtﬁ have cmmé £gdeP the protectiye
héndelmfvﬁhe Tribunal geeking redressel of their grievances.
Hence this 0.A.

t?. That the.aéplicantﬁ afe citizens of India and as
such  they are entitled to.éll'ﬁh@ rights, privileges 'anﬁ
'protectimn aé gdaranteed‘by,thé Congtitution of India and
laws framed thereﬁndér, " .

4.7, That the' applicant no.l Sri Naresh » Garkar was

initially got Hiﬁ appqinfment a5 Qaa@al Worker én 7.12,92.
His aforesaid Caﬁuai'emﬁlmymant i continuing till date

‘without . any break against a vacant post. Although his such
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appointment was  termed _as Fa ual but for all practical

purpnso" he can be termed as a regular Group D employee.

" Even in the case of applluant nani the respmmdprtﬂ “treating

them at per with other regular Group-D employee allowed the
bonus  and on several occasimﬁﬁ he received bonus. Yhe"séid
applicant no.l ig.illegibie to-be appointed -againat any
GrmuﬁwD/Bramp&C‘ pbﬁt as he ﬁmﬁﬁessaé"all thé‘ reguisite

qu“11f1coﬁzmnw.

That the applicant no.2 got hkhis - initial

'appointmeht through a regular process of selection as Casual

Wor?er on 18/9/92 although his aforesaid appointmentﬂwas for

3 hrief perlod but he has been rmn£1nu1ng without any breal

till date. His aforeszid appointment was ,made agaxngt a

clear Group-D vacancy of Chowkidar. The said applicant no.2
alsa received bonuses like the other regular Group-~D

employees but he is in receipt of lesser pay than that . of

ﬁegui&r GBroup-D employee. The applicant no.2 posseés cses  all

‘the requisite gualifications required for Group-D and'ﬁrmuQM-

0

" pmqt under'thu r54pondeﬁ%%. .

Similarly, th@ appllcant no.3 got his initial

appointment under the respondents ‘as & chowkidar wae.f.

22.12:94 against a2 vacant post of chowkidar. Ever since “the
date of entry the ﬁaiﬁ applicant mm.3 is continting in the
said employment “till date mxthmut any brnaiﬁ His aforesaid

appeintment was through a regt1ar prm”ess of %Pleclxmn, the

amplicant no.2 also received the - bonus  like . the other
PP - .

applicants. The applicant no.3 has .ot an additional

qualification of professional driving and during his service

ternure he, . had the occasions to. serve as & dﬁ;ver under the

 respondents
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Cmpies: of some of the relevant
documents regérding appmintﬁént of
the épplicanfs annesed herewith and
marked as Annexdre 1 and 2
‘respe;tively.
4,4, That the applicants in this Ovigima! Application
seeking C rel%ef towards regulariﬁatian.mf their services

under the respondents against the vacant post in Group € and

I cadre. The cause of zction and the relief sought for by -

the applicénts is similar and as such they pray before this
Hém'ble Tribungl-ta.allmm them to joiﬁ togethe~ in a8 single
‘appligation invaking Rulé 4¢(5) (a) of Central Administrative
Tribunal oncédure Rules 1987, to minimise the number of
litigation.

4,5, That the applicants states thatlthe wffice of the
reapénd@nt nos3 wnder which they are presently working was a
ne@ly set-up office and the foice prmpe%ly 5t§r%ed working
'wge.fl 1992. In thé éaid mffice the reﬁpmmdenté ;.in
requirement of.-fhéirAservice appointed the apﬁlicamté &n

Caswal basis with an assurance that their services be

‘redularised within a short span of time. But the ~ assurances

given to the applicant By the respondents is yet to  be

materialised. At  that relevant point of time there were

various pmliciég*";ﬂ%ﬁexistence whith has till  holding the
’ . .

. . . ’ -« : , . .
field in the matter of regular absorption af the casual

 workers. However the respondents at that relzvant point of

time newver implementihg‘ those guidelines "and kept the

services of the applicants as Casual for all along. it is

not worthy to mention here that adhering to those guidelines
the respondémts&~ have, ;r@gul&rised the no. of Group-D

' . 4
employees under the respondent n@.2 and in rornal offices but

.
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in case aof the presént applicanﬁa_no guch favour has been
shown by-\tae-vrespmnd@mts. The _apﬁiicahts are  kept on
.purguing‘fhe‘matter.b@fmre‘thélrEprhdmnta but same = availed
no result im;pb@itive. |
_Cgpiea of thé’ some . of the
repfesentaﬁioné gre‘annewed herewith
and marhked as Annexure-3 aeriezg
4.6 A That he applicants stale %hatlpreﬁénhiy %heré are
few numbers of casual workers under the respondents mithmut 
rggularisatimn, The respondents afg.hom‘fillirg up  those
vacancies by fresh recfuitéeﬁﬁmithout &énsidering the cases
of the preg@hﬁ applicants. It is pertinent td mention hefe
ﬁhat the vat of India, Ministry df P@rgmrnel-aﬁd tfaihing
haQE' issued numbef of éffice memmfandums emphafizing the
'need__pf regﬁiériaatioﬁ;mf:?asual woriers wofked-fér fairly
lgﬁg time. In»the in%téntvcase the 3ppiicants by. rnew ﬁave
completed  almost 1# yrs. of continuous service and as sueh
: . ,
they are entitled for regularisation and other similar

benefit;v

4.7.  That the applicants state thit since their date of

engagement and continuous service of the applicants are not

in dispute their should not have been any difficulty to
- ' A :

reqularise the services of the applicants more so when ftheir

are vacancies available at present and similar relief ‘has

heen granted to the persons who were recruited even in  the

Ynsn 1996, 1997. Presently in the office of th@'.reapﬂndentg

no.3 there are two vacant posts of peon (Group-D) are. 1yinﬁ
available. As stated above all the applicants are gqualified

to hold the said posts and as such the respondents “may be

directed to regularise the services of the applicémts

against those posts.
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4.8, - . That the applicant no.3 durirg his service tenure
applied for the post of driver in the regioral center at

Qilahabad but -his case was never cnﬁﬁidered although he

lh

DOBSeSHes thp requ151te qualification to hold the gald pust
_mf drivar" It ig'tharafore the applléant pg.g through thlm
Q?A. prayg‘fmf.cmnSideﬁation af his caﬁa.aéainst the post of

cdriver. ) , ' \

’ - The applicant no.d }ﬁ view'm?'thm aﬁave prays for
g direction fmma}dé. the respondents the] réﬁpmndénts %é
nroduce  all  the relevant records rééarding %hé- vacancy
.positimm and‘regarding the selection héld in'ﬁllahébad for
the post of driver. L L

. 4.9 That 1tﬁe apﬁliaantg gﬁatee'thaﬁ the resﬁmhﬂeﬁtﬁ

= have , acted: in"an unfair ' manner 5n diﬁcriminatiﬁg"éhe
applicants in'lthe matter of emplmymmﬁ? ar gubééquent
r6901av;sétimn. 'In this connection. iho Arplx:amtb eg . fa
poing nut the ra 5 6 nf pne Mr. Dasarath Barik. ﬁaid Mr. barik

was rerruzteﬁ in the year 199ﬁ 9& in the same Lmﬁ&tiﬁy of é_
Casual ,wmrkep mut subsequently he got the banef;t‘ of

‘regu}ar1<ahncm ama1m5t the vacant peﬁt'mf,ﬁvéupmm ;Jncief~ fhe

re%pérdent N2, Aﬁ"pe%' the procedu;@ Apresﬁribe  ’the

Pé%pmﬂdéﬂtﬁ aughb io havs maintain & mas ﬁer senicrity mf al],

the Casual Workers throughout the country anﬁ_th@reafter to

regularise their service in order of senicrity @ without

A ' ~

di%crim;bating or ‘mithmuﬁ.anylsuper aeﬁﬁimn. But  in the
instant cése 'mdmittedly PErsons juriar to . the applicants
tave been . giQen' appointment vmn: regmlar baéiﬁ. Gimilar
controversy arnse before tbe Hon'bie Ape“ Fauvt Vide its
j#dgmeﬁf ard mrdwr dated 21.4. 9 laid down the law that | in
the ;atter af raguiaris&timn such type of direction have

heer issued to the suthorities to regularise their service .

W&
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m*th r@tﬁn%pective effect 1.e. fr&m‘:fhe &atev wihen. the
services of Lhﬂ juniors were regular;;pd. |
A copy of the said judgmén? is
annexed Merewith ~and marked as
Annexure—4.
Ga.id. A : That the appl:”* te state that zpart from the
illegalities the respondents have denied the benefit .éf
equél pay ta equél work to ﬁhé p#e%ent aﬁplicgnts; The work

performed hy the applicants are similar ta  the work

&PDH”“D emplqy9@5 are in receipt of higher pay-than that of
the pre sen 't app!1 ahtﬁu On the ofher fhand in som2  eccasion

the'applicantg had te work sven for 14 fcours continuously in

v

perfarmed by the regular Bre sup-D amployéeﬁ but those regular

a day m1bhnut any bBreak and nped1e57 t say here that the»

responﬁibilities of chm%e mmrl% are, higher than that of

regulav'.ehplwyeesc The applicant through *hl ) apﬁlitatiﬂw
also prays for parity in emplayment and pay.
e ' / .

4.11, . That the -applicant% state that in - no.  of

ocecasiong “they have repres sented the matter Bbefore the

“roncern  authority but same yielded no result in positive.

s

the services .of tho upplwzant% with a view to arpo*nt SOMe

1

fmutﬁiders ‘without following thﬁ due process of Iaw and
. -

cwithout taking into tmm31dora ion varicus gu:dellngd and as

such the applicants through this application also prays for
saptting aside of any duch orders which e“fects the

applicants right for regularisation,

S T That the applicants state that as mﬁa%ed:abava the

respondents. are now  making a move for filling up those

vacant posts by ﬂUﬁGldEPG without fnllhmxnu a2 due process of

law and gs  such the applicants aTe oW apprehending

. .
ThP re%rundpnt% are nou malzng a mave to termln“*t/dzsengage

./&
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Y&

sermination/discentinuation of their services at any moment.
1n  that view of the matter the applicants pray hefaore this

Hom‘ble  Tribunal to -pass  an appropriate intﬂrim order

directing the roupmnd@nt= not tu dlmonnage the services  Of

the appiicantﬁ' with & further - dlrerL*mn ta the  said
respondents not to fill up any vacant post in the Group-D
category  without. first Lonatdcrlng the cases of the

apptlcanf“n.

4,13, That this dppllcaixon has been flled bonafide and
to secure endr af JUGtXC@n ) '

a. ERDUNDS'FDR_RELI&F WITH LEGAL PROVISION:

i A . For' ‘that the respondents héve acted illegally in
rat rﬂgularlmzng the services of the appl licants nd as suech

the Hon'ble-Tﬁibunal may be pleased to set gaide and quash

the afoﬁéﬁaid action.

B.2. - For that the_reapond@ntg heve aoted . contrary to

the 5e£fled propaﬁifimn of law for regulari%atimn of
gervives  of Lhe apulxcantﬁ who have bPen mmrllng for  long

A}

time wtthout any rﬂy af hope of rrgalar1aaflon and as atich

appropriate direction need as euch apprmprzute direction
. - . . -

need - be issued to the respondents to regularise their

services with retrospective effect i.e. from the date from

which their respective immediate juniors got the henefit of

regulariﬁation.

5.3, For +that the respondents have actec in an unfair

manner in discriminating the applicants and. providing

“gimilar benefit to the other employees.

\

(&

law guiding the field and as such their siteh action is  not
86 s : = :
sustainable and liable to be sel aside and quaﬁﬁed.

s . Far that the reammndeﬂim have viglated thp setl ied.



-~

. 5 »

. - . For that in any view of the amtter the impugned

pA

action of the respondents-are noi sustainable in the eye of
1aw and 11301e tey be set a51de “and guashed.

The appllcanL craves leave of the Han ble Tr;bunal
ito advance more grounds Both 1egal»as well as factual gt

-

the time of hearing of the case.

&.DETAILS OF REMEDIES EXHAUSTED:

That the applicant declares that he has exhausted

. . , v . _
2ll the remedies available to them cand  there 15 - NO

alternative remedy available to him.

- MATTERS NOT PREVIOUSLY. FILED OR PENDING IN ANY OTHER

'Thg applicant fuﬁther declares that he has ndt
?iled ‘previously aﬁy application, writ petition or guit
Peg&rding " the grievances in respect of ‘whicﬁ this
agplicaiiﬁn is méde‘befmre any other cmurt Aar any other

.Bénch of the Trjbuma1 or any other nufhmrlty no~ any such

applicati@n , writ QELlfTOH ar suit is pending befure any nf

them.

8. RELIEF SOUBHT FOR%

tUnder the facts and circumstances stated ‘above,
the - applicant most respectfully prayed that the instant

‘app]icatinn be admitted record%ibe ca??@u for 'and. after

hPBPng th@ partxe% on the cause or CﬂUﬂPb that nay be shown

and - o geru%a? of ratard%. be grant tho follow.ﬂgwrellefa to

the applicants-— .
B8.1. " To - direct the Reépanﬁent% to regularise  the

SeEPrVYiCES of the applicants in termu Jf the guidelines and

taking into conalderatlon the lgnmth 01 their service and

o

- AL
]



experience with retrospective. effect i.e. from the date from
which: the services of their respective Jjuniors were

regularised.

8.2. Tao direct the reapomdénts te  provide similar
employment as well”as pay at per with the regular Group-D

employees Pemoving the parity of employment and pay.

Bul. Cost of the application.
8.4, Any other relief/reliefs to which the applicant is

entitled to under the facts and circumstances of the oase

and deemed fit and proper.

9@ INTERIM ORDER PRQYEﬁ FOR ¢

. Fending disposal of the &bpiicaiian the zpplicants
prayea for an ihterim_oyder dirécting th@‘féspandénta not to
terminate btheir EEFViCEEFENd to allow thém to. continde in
their respective employment mifﬁ é‘furthgh direction not -to

fill up any vacant post of Group—D category.

1".'.5- 4 ® B M B B BB OERE K DS S U RARH M H RN G RN KW N KR X EH YT ER T R

11, PAéTICULQRQfmF THE 1.P.0.: o
‘ o 36 qa04.yg
2. Date S G R A NS

F. Payable at r Guwahati.

an

1. I.P.0O. No.

12, LIST OF ENCLOSURES:

As stated in the Index.

11
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No., 1-292/91/1ntt, /V(v

ANTHROPOLOULIUAL SURVRY OF I.;H)IA
GOV(J\A\ ENT OF INDIA
NOKRTH EAST REGICNAL CENTRB
. : JHIV B}.LA! JAN, UPPZR LACHWIE
' v SHILLONG-TA3001 .

_ T L Dated

18th _September, 92.

.. QE¥ICE ORDER

L :
.'ji -

o ", : éﬂw; The following.persons hzve been appolinted éar C'aw f
. J _;',:,, ‘Ghovwkiders on dally mage basis @ Ras. 32-00 per day

5% n -*;: ‘(Thirty two only) for = period of 89 days (Eighty nﬁme)
e r. ' t from 18-9-1992 to0 15,12.1992 and their dutles will, b@ oL
RN ' "torminntud»nutomationlly after the axniriy of the sald

~ period, They should note that the above tempornry service.

' gteis will not count for any reguler appointrment in this offj.co.
‘v"{.‘\:r\i:!‘t » ’
R NY Ll ‘,,",, : ; ,‘
| ' (1) Shri Chinmoy Das .o
I 0/0 Shri B N Dey T
I;; per Laban ~ ,
Shilleong=793004 o
(z) g mu:r*umu'“nntrr"rn: S ——— e s |
i 8/0-8hed 3 Ani,
. Lnlohand Bantdi _ S
findllongk, ) LA A
| ‘ 1t LI vy
j . ! 'i?:’h’. .- y :f" \ a ‘
2 $hfe.. L
L o ( SmIBANI ROY:) .
) o I B " .Head of Ofgﬁu,e i
7;'. ‘ . "H\ ’ . : te 20
& No e 1_292/9;/1351;{;./23)/ Dated: 18th Sept. 9
t . : 1 f£ice Drdex file. | IR
wuot ' Copy to 2) Shri Chinmoy Das. o
T g/ Shrd Uﬂﬁ, Nuth Raid, . . o T ———e T
3) " Acoounsy Ssction. D
(s 0ffice COPY- S — \C
g"Q \'j/%,kf‘\"\’h ! —r’%\'\‘xx\_—ﬂ ‘ \‘\/]
0‘ ’&.‘»\"‘q\\\e”’r | : ( pHIAMI BOY ) |
AgS = - Tond of OL£1C6 —  —
tt\h &\Q’P‘ L .
'\?‘“ Q‘“ !
W
W ' .
preste S
230068
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n Anthfopological survey of India -
Noxth Last Beglonal Centre
) Shillong
j

.’ E;§§;%;‘g~f '

LRl

| No.1-292/91/Estt , Dated 11.7,1994,
| : ' ‘
! ' o ey
“"“In continuation of this office letter of evéﬁﬁnuﬁber
dated 6.7,.94, the duty of Chowkiders since been modified - -
and realloted the duty.at hwseum;building frpm-ll°7.1994v,m
will be“as " follows: = - ° - ' . o
ol at e L .
r T BRIV R F O el
- ‘ . Shri,NareSh>Sarker, C '
p - Casual labour ~ 10.0PM to 6.00AM
2, 3hri Raren Sarcan, _ 2.C0IM 2o 2 : ;”
Casual labcur. sLosu © 07?9"“
U " ' » e
T Deputy Director
’ &
Head of Office
Noo1-292/91/Estt ., Dated 11,7,1994,
Copy forwarded for infor@ayion and necessary action to:
le Shri N.N.Sengupta, Assiétant Keeper, Anth, Survey of
, India, SB¢llong, fyxx :
l 2. Accounts Section. A
T e -
% ‘ - Deputy Director
' b &

}3Aﬁ';_:\ S Head of Office

A



bvidg imz..y‘:;/' sy e Vs jgw& ’ -
Anthropelogical Survey of 1Indla, PWNh&%m$uf}180m~
/ ' North East Regional Centre, i
J Mawblei Bleck-B, Madanrting, \
o Shillong- 793 021, o\

// ‘ Dated ¢ February 27, 2003,

/  QFFICE ORDER

/: In supersession of this effice order of even numbér dated
/,/30+01=03, the duties of R gutar and Dally wages chewkidar for the
/ month of March, 2003, as Suggested will be as fellows, The dutées
/  of Dally wages chowkidars will be on temporary basis and may be
' terminated automatically as and when required and they will be paid
@ &, 127/- only per day i.e, 8m no work no pay bais as per rules i=-

sl,

N Name of Chowkidars, Times, Days,
-'$ " 4
1, Shri, I, Sangma, 6,00 am to From 1st~3&¢R March, 2003, <.
Regular Chowkidar, 2,00 pm, Weekly off 3=l3B8515;22—
| | SUNI élﬁ/ﬁﬁ
2, Sri. G,Khongwty, (MJ5 9,00 am to From 1-31 st, March, 2003,
- do - ELJM) 5900 pm. Weekly .ff : 3.10’17’24,310 ’
3, Sri,Chinmoy Das, 10,00 pm to From 1-31st March, 2003,
Daily wage chowkidar, A6va am. Weekly off ¢ 7,14,.21,28,
4, Sri, Utdna Nath Rai, 9,00 am te From l-3ist March, 2003,

85,00 pm, Weekly off 3 2/9_9,16, »30.
_ Jor i e ¢ Mol ’./7“3*“")7/'5',—3

5, Sri, Naresh Sarkar, 10,00 pm to From l-31st March, 2003,
- do = 6,00 am, Weekly off 3 1,3,15,22,29,
6, Sri, K, Barman, 2%00 pm to From l-31st Mareh, 2003,
- GO = _ 10,00 pm, - Weekly .ff'Lz 5,.12,5‘9,26.
. - : /’ ' }:‘ {5
\}’/ Sri, Sanjeet Kumar, 6,00 an te 2,00 pm ig-1,815,35}. March, 2003,
w0 -

(Mus eum )~ 9200 = 5,00 pm - 3,10,17,24,31, March, 2003,
10,00 «6,C0 am - 7,14,21,28, March, 2003,

(Library 9,00 am=5,00 pme 2,9,15,23,30, March, 2003,,
10,00 «@,00am = 1,8,15,22,29, March, 2003,
2,00 ~ 10,00pm= 5,12,19,26, March, 2003,

Weekly eff := 6,13,20,27, March, 2003,
y to 3= Byek: tn 150 L 6P e, 2es
1?0§ri. R, Th,Varte, Security efficer, &n.S,I,, Shillong for informatde

2} A/C section, - do = - do -

( B Francit Kulirani )

Py

Sianit ol LT

& o .
gfﬁq&ﬁ\’%* iy e Jedand Surver i 'fm‘it-'a

Y TR

(Royrprm ol o fodia
, Merth East Roaglepsl Cotrd
Aévocaw- , 47 — AN ama, TR0 '

'_.',,/;7/(",-,’7
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l?> Q 3 vz rer - { SCominng
. LN, 1=292/41 7/ Estt (VoleII)

&thr"*c culcal Survey of India, /f”'
i/( 1 ‘an“ 5as tAgpjloﬂul Centre,
#ﬁfy”' : ’ fravtleld Blockend, Wadanrting,
// Shilienge 71”-}21.

" Gated sangary 3¢, 2003,
QUoICE CLDEn

In supersession of tkle of fice order of even number dted
Cl=0l, 20C3, tre dutles of legular and Daily wWages Chowkidjyrs
tor the morth of rgbruar", 2“&% as suggested will be as follows.
The duties of Daily wagés cwcwkid rs will be on temporary basis
znd may be terwinwted automatically &s and when recuired and they

will be paid @n, 127/~ par day L.e. no ¥y work no pay basis
4% per rules e

3l, Name of Chowkidars. Tiwes. - Bays.
E\‘éOn d - , iy i
1l chri g Sanjrh, 9.CC am to Frém J=28th Feoruar;, 2003.
Heguler Chowkidzy 3.CO pm. ﬁeekly off: 4,11,16,25. -
(Library)
2, Sri. G . Khongwir, 2,00 pr to From le2tith .Pbru 2Ty, 203
-d o - iC.CC pm heekly BEE o 3,10,17,24,
3, &ri. Chinﬁfy i, 6,00 am to  From 1lst to 2{th Fcbruary,Od.
/W, Chewkidar 2,00 pm. Veekly off: 7, 14 21,26,
S &ri, Uma Nath ai, Moo0O pr to From 18%t-289th February, 2003,
- G0 - ‘50{:‘("‘ @il "IC')I\}.Y off: 3/31092-«0
Eje Sri, Kulen ar:--r? 3 .00 B o ?I‘ﬁﬁ J_St"")%‘th FebIU’Pr/’, 2(03
“ 30 = 3.0C pm. nee\ly off 1 95,12,19,26,
Breal & ! H M ¢ . ’
(ruseur) , Jraal en 1;th,& 12 thrrgbruary, 2CC3
6o Sri. Sinjeet Kurar, 10,00 pm to From 1~z‘th reoruary. 2CC3
~ do = 6.C0 am. Weekly off;: 6, 13,20,27
7. Sri..Narésh Sarkor, Q00 am to 3,40 pmoon 4,11,16,25 {Library)
- 0 e

2,00 pr o to 10L00 emoon 3,10,17,24.
6,00 mn to 2,00 pr oon 7,14,21,26,
100 pre to 8,0C am on 2,9,16,23,
P00 ar to 3,00 pm on 5,12,19,26 (Museum)

g

neekly ofr R &slﬁ,zzz :
lfaxc r Lo 6,00 am on 6,13,20,27.

[Qvuf tU S Sri° ‘»\ b{‘h":. "l?l“lb\’ O""i(‘f‘r’ Aﬂ.f) .f Shill(.ln(}

n N
ration and necessary action, .
5 )l

J
2. Account section o 30 - - OO -

-
b
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s - ANNEXURE -~ 2 Qo

0 ‘ '
H" Thg Director, . 49
A\nthrennlegical Survey of India,

2/, Jawarharlal Nuhru ilary,
Calcutta-.7J0016

o | ( Threugh Propsr Channsll)

o Subject . Permanent post sither in Psen or Cnowkider or
s E T . Temporary Status = requeat far.

dxth reFerence to my aarllar applxcatxans dated 1,11, T

2300, 1. hava the haneur tn submlt my humbla renua”t for yuur

RS W
o nkznd canszdaratlen.

B "That :1r, I am uarklng as-a daxly wage Choukldar in this
. : Morth East ?eqienal Centre, Anthropalsgicul Survey of " Indie,
K ‘ :hillmnq sincegpptaqqu am still working in this officse as a
 _daily vage Chewkidare. As I am uorkzng in this c¢ffice for the

‘yf\ldatgl yaara, 1 weuld like ts requeat you kindly considser my
:7bcasa at the time of filling the pormanent past of Jeon or
: :uhoukldar. If nat osssible oresently at least givs na “the

.

o sxaxku; temperary status.
Kindly censider my case favcurably and do the nssdful

““lin . this regards.

A o . Thanking you, yith‘:egards,
’:" g ‘v - y .’._ L » » . v' » . Lo R .
o . - _ , , . \

Youré Fa%ﬁéfﬂllY»
'ﬂ¢7why

(ﬁw Mnrzmn SHRIAR )
Chowkidar ( daily wage)

Anthrapolegical 5urvey of India,

IR Shillon§ o - L Nerth €ast Regional Cantre,
oo 31,110,026 : . fawblei, Madanriting
. : ) - shillang=- 793 321

3 o E = vt : .‘_",;' . - . B ~y -

RV



.07, Copy to:

e .
.

et 0 o . | - 7
o Head o Oflice . c
S Anthropolopical Suivey Of India 2t
// North Eastern Regional Centie '
Mawblci,Madaniting

e

- Sub:-Scniority for appointmient as chowkidar

[

Sir,

0y

With reference to the above subject, [ have the honour to request you kindly (o give duc vosideration: with regrds to
my seniority for appointment of chowkidar in your office.

In this connection,] would like to mention that though some of the aspirants {or the post of chowkidar had been
Engaged as chowkidar (work-charges basis) in your oflice prior to me,they worked only for sometime and thereafier
there was extensive break in their services. Whereas,my date of joining as chowkidar (work-charge basis) was in
Deoctber 1992 and till date [ have been working in your oflice.

I, therefore,do hereby make a fervent appeal to you to consider my case with due cortsideration and
. sympathy. '

e Thanking you
Yous faithfully

The Dircctor

Anthropological Survey of India
27/Jawaharlal Nehru Road
Calcutta -700016 -

R R

Nume: NARESH
. R SA R IKAR
| ] Desigyati 1'{%'

e

gﬁ,ﬂ

e e e e e e

R e
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ClVlL APPELLnTE'JURLSDLCTIOH _ . ﬁ?

‘ CIVIL APPEAL HO.___OF 1995
,/f‘ (Arising out of S.L.P. (C) HNo.15619 of 1994/

/ .
ind 5. ... Appellants

s ‘: . : oot .1;‘:.'VQFSUS.'

, veb 4 oy, G e T e .

A iU.OwI. & Ors. =, R L coaRespondents !

SN IFEE PRI S IR A RTRUT SR B RS AR » - :

by '

s P A

. y Poonr i neT ‘

R T R s

: . ) _»,_} i§ L AR

3 o ‘1‘,) :U-J‘ - rl”tu“ﬁlr ,’ ARV PR < i 1 o . o
f c1v1L ‘APPEAL NO.___ __0F 1995 ' .
L (AP\S\HQ out of S.L.P.(C) No. 15848 of 1994) ! o

et gy

Subha;h Chand &.Anr. ’ '...Qﬁpfllamts_‘ Lo ;

Versus ; ;

0,0 4 A .),0 Fey ".-

N W . . . ’.1

U001 & Onsepudn sttt ' .. .Respondents ST

. .. . . . i ‘;

°‘7' ot o~ i N | !

:ﬂl y N e LEE R ) . 1 1

t"' N l‘_ ‘ ! _O... .R_ _D_. ..E.. 8— 3

_:‘.,‘." ' . I - ;l’ IR 1

£ AL 8 5.L.P. (D) No. 15619/1994 | - /

2 L . e o (;_{ H 50 1 < © .

¢

P eI ! ' - ' .-

Spec1dl leave granted

~

i ) ' \ '

o o Heard. s learned- . counsel  far . the parties.

J“}."Admwttedly,. thed,employeL concerned‘who sre on. Jaily

{ﬁ_ \waoe> are transferablg from Onu Job to anothcr and “also }

. Y A " . ¢ . } \ ." ° ." Y . : ' @
one, p1dce tofanother in the country ' Hance Lhere

-,frod.

'»has to be a commonx en1or1ty 1isl of all such 'emp]qJ%és i
ol Vo ‘ . ] . : / -
. rm‘!". . - S TP ' \
R . f LY .- - :
) ' ' ! : h
A : ‘ il
T |
) |
' ) ' ' B
‘. .; ; .t !"
- ™ T . ' ; |
. . . i . i
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e T S ' 'v
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made  strictly actdrangfj
The rcSpondehls_arc' n fact
call a master seniority tist

e employees

xoncerned. lt is not disputgd befory |

Us ﬁhat the
appellants‘ Héréin Here engagedl on  different dates
ibetween Mdrch féééhand ueptGMber 1987 They hayé noﬁ ‘f

F%éﬁiarﬁsed whlle othe: babout.iS in.:anBér
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' IN THE CENTRAL ADMINISTRATIVE TR_IBUNAL, GUWAHATI BENCH,Q

GUWAHATI

>

In the matter of OA No.106/03

Naresh Sarkar and others............ -Applicant
Vs
Union of India & Others........... -Respondents
=

itten statement for and on behalf of Respondent Nos.1, 2 and 3.

'i

|

I
]

Wr

|

3

Dr. B. Francis Kulirani, Superintending Anthropologist, Head of office,

Anthropological Survey of India, North East Regional Centre, Mawblei, Shillong, do hereby

“solemnly affirm and say as follows:

1. That I am fully acquainted with the facts and circumstances of the case, I have gone

through a copy of the application served on me and have understood the contents
thereof Save and accept whatever is specifically admitted in this written statement, ™~
the other statements and contentions may be deemed to have been denied. 1 am

authorized to file this written statement on behalf of all the Respondents.
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2.

: 3-‘1

5.

A - =

That the Respondents have no comments to the statements made in paragraphs 1,
2 and 3 of application.
That with regard to the statements made in paragraph 4.1 of the application the

Respondents beg to state that the applicants are working as Daily Wage ' Chowkidar'

_in the office of the NERC of the Anthropological Survey of India on No work No

 pay Basis' for a prescribed period of a maximum of 89 days at a stretch.

! Tt is not true that the applicants had undergone a regular process of

x selection. They were hired purely on day to day basis at various times after that they
had willingly accepted those terms (Application of Applicant No 3. dated 22.12.94)
As their engagément was purely contingent in nature, they do not qualify to be
considered for regularization as per rule. All the applicants were engaged and
reengaged as and when required. 7

The Applicants very cleverly have tried to mislead the Hon'ble CAT by saying

that there are Group-D posts lying vacant. There are about 12 categories of Group-
D staff. All are having different recruitment procedures. No Chowkidar post is lying
vacant at NERC, Shillong. Most of them are promotional posts. The point of
qualification as raised by the Applicants has no bearing in this context
That the Respondents have no comments to the statements made in paragraph 4.2 of
the application.

That with regard to the statements made in paragraph 4.3 , Applicant No.1,Shri

. Naresh Sarkar has wrongfully mentioned that since 7.12.92 till date he is

: continuing to work without break. The Applicant was told in writing that the

temporary service rendered by him will not count for any regular appointment in this

. office (Copy enclosed, Encl No.1).

The Applicants have contradicted themselves through the enclosures they

~ themselves have supplied along with their application. The said Enclosure (No.12) of

' the Applicants clearly states that the applicant was given a re-allotment of duty.

So far as bonus is concerned , the President of India was pleased to grant the

Non-Productivity Linked "Bonus(Ad Hoc Bonus) equivalent to 30 days
- emoluments for the accounting year 2001-2002(Copy enclosed No 2) . In item (iii)

of the office Memorandum there exists the provision to pay Non-PLB Bonus to

- casual labourers also but the amount of bonus for casual labourer should not

exceed Rs.1184/-. The payment of bonus is no claim for a casual labour to be

absorbed against a permanent post of Group- D staff.

The plea of the applicants No 2&No3 that they were appointed through a
regular process of selection is not true as already mentioned in paragraph 3 of this
reply. The applicants have wrongly mentioned that they are continuing their
duties in this office without break. In fact all the applicants were engaged and re-
engaged at different times. Further the Respondents wish to state that the applicants
were not appointed against any existing vacancy at Group D level, but only for

requirement of temporary watch and ward duties.

AU
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6. | Thatlthe Respondents have no comments to the statements made in paragraph 4. 4 of (bS
' the application.
‘? 7. ? That with regard to the statements made in paragraph 4.5 it is stated that as such
there is no Respondent No.3.The post of Deputy Director in this Regional
Centre is lying vacant since May 2002 and as such the senior most officer
‘ is given the charge of Head of office from time totime. At no point of time
: the Respondents had given  any assurance to the applicants regarding the
regularasation.
‘ One interview of Chowkidar was held during 29th-30th April 1998
' and all the three Applicants were candidates for filling two vacant posts of
‘ Chowkidar(one open and other reserved for S.T). But they failed to be selected.
J (Annexure-1: Minutes of the meeting of the Selection committee).
8 That with regard to the statements made in paragraph 4.6 line No .4 the
| Applicants have incorrectly mentioned and tried to mislead the Hon'ble
1 CAT by nmentioning that the Respondents are now filling wup the
i vacancies without considering the Applicants. It is totally false as the
Respondents have not made any move to fill up any such post in the near future.
‘ The statement in Line No.10 that since the last 10 years the Applicants had
continuous service is also false, the Applicants were re-engaged only after
‘ mandatory break ( Enclosure mentioned in para 5).
9‘ That with regard to the statements made in paragraph 4.7 the = Respondents are
- | aware of the casual labour status of the Applicants.  As regards filling up of
| vacancies the respondents are guided by the recruitment rules and since the
. Applicants were not initially appointed through the employment exchange
considering them against any future vacancies does not arise.
l(D That with regard to the statements made in paragraph 4.8 the Respondents are
, unaware and there is no establishment of their organization at the said place.
" 11. That with regard to the statements made in paragraph 4.9 the Respondents have
l acted as law abiding. The Applicants pointed out that one Mr. Dasarath Baraik who
was recruited in the year 1995-96 in the same capacity of Casual worker but
i subsequently he got the benefit of regularization against the vacant post of Group—D‘.
' This statement is totally false and self-willed. One Mr. Dasarath Baraik had been
‘ working as Casual Worker since 1989 and he was recruited as casual worker from
- local Employment Exchange on September, 1993. So the question of Junior was
given the benefit of regularization does not arise. The supporting documents will be
- submitted if the Hon'ble CAT asks for. |
lé That with regard to the statements made in paragraph 4.10 the Respondents wish to
‘I state that the disparity in status is inbuilt and perhaps not at par.
I13. That with regard to the statements made in paragraph 4.1 Ithe Respondents are not
ina position to do anything for filling up any post of Group-D as there is no
E instruction from competent authority due to the austerity —measures and
there is no such move as alleged py the applicants.
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'14. That with regard to the statements made in paragraph 4.12 the reply is given in para

1

15.

r16.

17

18.

19.

20.

2].

23.

24.

13 above.
That the Respondents have no comments to the statements made in paragraph
4.13 of the application.

That with regard to the GROUNDS FOR RELIEF WITH LEGAL

PROVISIONS as sought by the applicants the Respondents wish to state that the
point raised by the applicants in 5.1 the reply has already been given in pargraph No.
3 above.
That with regard to the statements made in paragraph 5.2 the Respondents have
never acted, as mentioned, 'contrary to the settled proposition of law.' In
fact; the regularization could not be done as there are no directives for
doing so. 'Secondly, during the interview held in 29th and 30th April, 1998
one of the posts was reserved for ST candidate had to be considered. The
other post was also filled up by a ST candidate belonging to the State of
Meghalaya.  Applicants No.1, No 2 and No.3 were also candidates  but
somehow, they were not considered by the selection Committee (Please see
Annexure-J).

That with regard to the statements made in paragraph 5.3 the Respondents  have
not, thus, acted in any unfair manner and it can be confirmed from para
17 above.

That with regard to the statements made in paragraph 5.4 the Respondents have not
been vindictive and have been law abiding.

That with regard to the statements made in paragraph 5.5 the first line 'any view
of the matter the impugned action of the Respondent arenot sustainable in
the eye of the law' is totally incorrect and imaginative only. The last part
of the sentence 'liable to beset aside and quashed' is totally harsh and
uncalled for.

That the Respondents have no comments tothe statements  made in paragraph
6,7and 8 of the application.

That with regard to the statements made in paragraph 8.1 the Respondents wish to
state that the duties of casual labourers on ‘No work No pay basis' cannot
be considered as service. Thus, the length of service and giving effect  does
not arise.

That with regard to the statements made in paragraph 8.2 the Respondents wish to
state that they will be considered if selected against regular posts.
That with regard to the statements made in paragraph 9 the Respondents wish to state

that they are bound by the austerity measures of the Govt. of India in this.regard.
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VERIFICATION

I, B.Francis Kulirani, Superintending Anthropologist(C) and also presently holding
charge of Head of Office, Anthropological Survey of India, North East Regional Centre,
Shillong — 21, being duly authorized and competent to sigh this verification, do hereby
solemnly affirm and state that the statements made in  paragraphs
are true to my knowledge and belief and those made in paragraphs 2 - X2 being
matters of record are true to my information derived there from and the rest are my
hu&nble submission before this Hon’ble Tribunal. T have not suppressed any material

fac:ts.

And I sign this verification on this 20th day of October, 2003, at Shillong.

(Deponent)
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